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) < learned counsel for the petitioner. In this case
HQPV [W the titi ha r d for g hing order
@ 5 di% e petitioner has praye muashing =
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b A 2} P e Y&Xftﬂ ”J direction to respondents for regularising his
&‘7 Y gef- '0',54 ‘?~‘7’-ff CU/>7 service. We find. that the petitioner had earliek
By _on hin‘ﬁg’SQJAO— filed O.A.493/96 in which, he had made the same

prayer for quashing order dated 26.7.1995
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Q’f‘?f?%% which at Annexure-1 of that C.A. That prayer
K@Vc wael % M— | of the applicant was rejected by the Tribunal
Ny Ve SO in order dated 16.4.1998. Against that order w

the applicant had gone an appeal before the
Hon'ble High Court in O.J.C. no.9024/98 and
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that the order of the Tribunal dated 16.4.1998

was not set aside. Inthe present application
the same prayer for guashing the order dated
26.7.1995 has been made. In vieWw of this we
hold that the present application in which the
same prayer has been made is not maintainable.
The O«As is therefore dismissed not being
admitted.
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